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active organisation and they have been 
helping the Government in implementing the 
programme, and I am grateful to them. 

THE  DEPUTY   CHAIRMAN:      Question   
No.    324. 

 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) to (c) A 
statement is laid on the Table of   the  Sabha. 

Statement 

The broad framework for dealing with 

corruption and red-tapism in the Government 

has already been laid down, within which 

new measures are taken from; time to time to 

deal .with the  developing situation. 

This framework has three major aspects: 

(1 )  preventive   vigilance. 

(2)  surveillance   and   detection,   and 

(3)  deterrent punitive  action. 

Institutional  arrangements for all theso 
aspects   have,  already    been made. They 
are   modified  and  improved upon from 

time   to  time   in  the   light of   the expe 

rience   graned. 

The relation between corruption and red-
tapism is well appreciated and a large 
.number of meas.ures are being take for 
several years now, notably sines 1985, to 
break the nexus between the two. In order to 
make the processes of administration more 
visible. consiiten with the needs of 
confidentiality, measures: have been taken 
for simplificatioi of procedures, delegation of 
authorit; find enforcement of accountability. 
Tbesi are intended, inter alia, to obviate red-
tapism and mystification of decision making.  
This  is  an  on—going process. 

 

"... new measures are taken from Sir to 

time deal with the developing situ tion." 
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The question is, since the new Government 

has come, how many cases of corruption have 

been launched and how many persons have 

been booked and (what are their names and 

addresses? 

SHRIMATI      MARGARET       ALVA: 

Madam, I will have to seek your protection    I 

cannot    possibly       produce    the whole   list    

of    cases   being    investigated into,   the  

country.   We   have   the       CBI which  is 

primarily dealing  with  all  matters concerning  

corruption   in administration.   The CM   has   

three divisions:   one is the   anti-corruption  

department, one  is dealing with economic 

offences and one deals  with special  crime  

matters that  are referred   to   them    for  

special    investigation.   Each  Ministry,   each       

Department authorises the CBI  to   look  into   

charges or   certain  issues   which   that  

department or   the   Ministry  refers   to   CBI.   

Therefore,   permission   to investigate   is   

decentralised. I do not have the facts, and figu-

res  of   each  department,   of   how  many 

investigations   are   going   on   at the   mo-

ment   or  such       figures of the  last  one year.   

But  if notice is given, we  will try * and   get 

the   information. 

 

THE  DEPUTY   CHAIRMAN:   I   don't 

think   it  is   a  very   good   comment. 

SHRIMATI   KAMLA   SINHA:    He  is 
only   showing   faith   in   the    god. 
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THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): I would like to submit 
that this is a serious matter. So far as the 
statistics go, they can always be made 
available. But this is a very deep-rooted evil 
and we would like to have the views of the 
hon. Members, and with all our experience, I 
think we would be able to profit by them. Let 
us have a discussion on it, even for the whole 
day; I have no objection. This is not a party 
matter. This concerns every Government, at 
the Centre or in the States. Therefore, let us 
have a dis-cusions 

THE DEPUTY CHAIRMAN: So, we will 
have a discussion on this subject at a later 
stage when the Business Advisory Committee 
gives time. Mr. Jaipal Reddy, you may ask 
your  question. 

SHRI S. JAIPAL REDDY: Madam, I 
would like to ask a question relating vo the 
need to combat corruption in high places. 
There is a widespread perception that   
corruption  is  rampant in   high 

places. For the last twenty years, we, as a 
nation, have been toying with the idea of 
setting up a Lok Pal institution. This idea, 
this proposal, was revived and studied  
between   1985   and   1989. 

THE DEPUTY CHAIRMAN: Quest-tion 
please. 

SHRI S. JAIPAL REDDY: But the 
proposal did not fructify because of a 
difference of opinion in regard to the need for 
bringing the office of Prime Minister within 
the purview of Lok Pal. Will the present 
Prime Minister agree to consider the proposal 
and agree also to bring the office of Prime 
Minister within the   purview   of  Lok   Pal?  
If  JO, when? 

SHRI P. V. NARASIMHA RAO: Madam, 
I will have to look into it, what thinking has 
gone into it- Personally speaking, here and 
now, I would agree  to it. But the point is, this 
agreement is inadequate in the absence of 
what 1 have to learn. I have to find out what. 
thinking has gone into it. This is a matter 
which has to be considered. 

THE DEPUTY CHAIRMAN: We are 
having a discusion. At that point of time, this 
matter can be raised. Shri Hanumanthappa 

SHRI H. HANUMANTHAPPA: Madam, 
administrative accountability is very 
important to tone up the administration 
which, in turn, is responsible to Parliament 
and to the people at large. Realising its 
importance, our Government included, this 
subject in the revised twenty-point 
programme in order to see that this is 
effectively monitored. But oflate, we read in 
the newspapers that the CBI which is 
supposed to investigate, as an independent 
body, is being crippled by the State 
Governments, by withdrawing permission to 
it. Therefore, the very-instrument is being 
made ineffective and is being crippled. In this 
connection, may I know from the hon. 
Minister, which are the State Governments 
which have crippled the CBI? If that is the 
case. what action the Central Government is 
going   to   take to   make  it effective? 

SHRIMATI MARGARET ALVA: 
Madam,    the   CBI   investigates    under   a 
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specific Art, which the State Governments 
have to agree to allow to operate in their 
States. I would like to say that there are four 
States, Haryana, Sikkim, Arunachal Pradesh 
and Karnataka, which have withdrawn 
permission in regard to certain provisions of 
the Act; three of them to-tally, and Karnataka, 
in regard to certain provisions of the Act. 
(Interruptions) There, are seven ether States, 
namely, Andhra Pradesh, Himachal Pradesh, 
West Bengal, Uttar Pradesh, Assam, Punjab 
and Madhya Pradesh, which have withdrawn 
permission partially. But then, we go back to 
them for permission. As far as Tamil Nadu is 
concerned, they have withdrawn permission 
just this week.   (Interruptions) 

THE DEPUTY CHAIRMAN: Dr. Baldev   
Prakash. 

SHRI SUBRAMANIAN SWAMY: 
Madam, what did the hon. Minister say? I  

did not hear. 

THE DEPUTY CHAIRMAN: If you did 
not hear, you read the record tomorrow. 

SHRI SUBRAMANIAN SWAMY: 1 

cannot read. 

 

 

SHRIMATI      MARGARET      ALVA: 
All matters, at whatever level, are inves-
tigated. If the hon. Member has any specific 
issue, he can send it. We wiU send it to  the  
CBI. 

THE DEPUTY CHAIRMAN: We are 
having a discussion. This, matter can be 
discussed in the House itself, if we find time.  
Now,   Question  Hour is  over. 

WRITTEN  ANSWERS TO  QUESTIONS 

Identification  and  distribution of sorplus 

land 

325. SHRI  MURLIDHAR    CHAND-

RAKANT     BHANDARE: 

SHRI RAJUBHAI A. PARMAR: 

Will the PRIME MINISTER be pleased  to 
state: 

(a) whether at- a Conference of Chief 
Ministers held in January this, year, it was 
decided to enforce land reforms to identify 
surplus land and distribute the same to the 
landless under a time bound programme  by   
March   31,   1992; 

(b) if so, the area of surplus land 
identified and distributed by March, 31 1992 
and till June 1992; and 

(c) the area of surplus land that still 
remains with landlords or    under titiga- 
tion? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT   

(DEPARTMENT  OF     RURAL 


